RAJYA SABHA [27 July, 20086]

SHORT DURATION DISCUSSION

Increasing incidents of Terrorist Violence in the Country,
particularly in the context of recent Bomb Blasts in
Mumbai—(Contd.)

MR. CHAIRMAN: Now, the Sho:t Duration Discussion on the increasing
incidents of terrorist violence in the country, particularly in the context of
recent bomb blasts in Mumbai. Shri Janeshwar Mishra. ... (Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal). Sir, we wanted to
seek some clarifications. ...(Interruptions)...

st gugfa: RffFR T Sa FTE g A A e ). (HE9H)... TE IS H
T ... (aqur)... :

ot SR fas: y=gar wvrafa w8y | {3 =ga %W Ser g1
it wyrafa: S0 St Sfaq) .. (SFEYr) ..
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Iy (We 99 ) derdimge,
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B 72 | 32 T | ) € Fer o T F aregey geed 71 wfa wReE, oad ik
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it T T e (FES) : TANEY St 94 A2 914 4, 376 I+
foag micd e [ &, T § oaaId) €, 9§ AE Pona 9?7 . (HEum)..,
IR @ N fagra & eul L (HawE)... e faamn &

it SAvaT My g9 gt & FF sreeateran st asAn ot & s s\ w €=,
3731 &, AR § a1 T FEN 9| fb asAREe 3 w3 a1 fadfudt )
e | dt 71 o

st T THe AT : G & died ®a 9, AN F)

A g o ot fF AR TR @AM PEaAM T W
fAR TR A A TALF I TERA T 2 SN TER Y FEA R
el oI & | TeERET it e faedt ol & et @ s wERd F a9,
TE TR T g

sft St el T Q2: S A9 G, a8 8 IR T . (FauF). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don't interrupt.
...(Interruptions)... Please don't interrupt ...(Interruptions)... Please don,t
interrupt ... (Interruptions)...

sft Sdve faar: Sy <, & e 9T %1 AW T SEd g
IqRUTSEE (W de Fo Hiw) fug i, <ie T Hifvw)

st v fag: dfea | g g wgm 7% sRgafoa A FT FgHRi A P
FwE et € Fo a9 STEE H W@ A ) TP g off o7 @ o1, T A gY@ Ay
yofae # agm f a7 |1d aren @« @ &, 78 ¥ srdfte FEm wgA | ofk wvmfa
ft |

The Vice-Chairman (Prof. P.J. Kurien): Thank you, Mishraji. Shri
Prasanta Chatterjee. ...(Interruptions)...

DR. CHANDAN MITRA (Nominated): Sir, it is my submission that it is
very late today and we have been sitting here right from the morning.
This is a very very important subject, Sir. ...(Interruptions)... sir, this is a
discussion on something where all Members what to participate. There
are a large number of speakers also. People are tired. Look at the Press
gallery. It is virtually empty. So, whatever we speak will not be adequately
reported. Being a subject of national importance, Sir, | request, if the
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Members are agreeable, this may kindly be postponed to Monday when
everybody wil be back and we can have s serious discussion.

SHRI N. JOTHI: Sir, we also support him. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Anyhow, | have called
Mr. Prasanta Chatterjee. Let him start. ... (Interruptions)... itis for the House
to decide. ...(Interruptions)...

DR. CHANDAN MITRA: Sir, this is a very important subject.
...(Interruptions)... This is a very important subject. ... (Interruptions)...

SOME HON. MEMBERS: Sir, please defer it till Monday.
...(Interruptions)...

SHRIAMAR SINGH (Uttar Pradesh): We should not defer it till Monday.
...(Interruptions)... Let us sit till late night and discuss it. Sir, this is a very
sensitive matter. we want to discuss it today. Monday is far away.
...{Interruptions)... let us do it today. ...(Interruptions)... Sir, it is a very,
very serious matter. ... (Interruptions)... It will send a very wrong message
to the nation. ...(Interruptions)... AR F1 & fo 9 Al 7 397 9 @ F=0

fag iR gra an-=ate #1 ferhrvm =1 Sig feqn | 98 5ga To@ 9@ 21

THE VICE-CHAIRMAN (Prof. P.J. KURIEN): Just one second
...{Interruptions)... Please take your seats.

st oo @S (929 Wew) : B9 TR ¥, W

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sushmaji, what do you
say?

St o @O : TWEH a 11:00 99 9% ff 37 & fau dar SIsw AR
H3ft St w1 wrer oft g Y dAn )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We will continue the
discussion. ...(Interruptions)... She said, she is ready to sit.
...(Interruptions)...

gt gEm Er: TR IR imd 1 s awm JA F g € ..
(==auH)...

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, it cannot be concluded
today because there are more than 20 Members. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KUJRIEN): But what | would
suggest is, let us continue the discusson .. .(Interruptions)...

DR. CHANDAN MITRA: Sir, the people are ready to sit late. But will it
be more effective? ...(Interruptions)... But the question is how effective
will it be?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mitraji, let me make
one point from my side. ... (Interruptions)... Mitraji, please.
...(Interruptions)... Mitraji, please. What 1 am saying is that in the list there
are more than 20 speakers. If we postpone it to Monday, again there will
be problem on Monday. So, why don't we continue-with it? Let us exhaust
some more speakers.

it 7 fHE: 50 @ | w9 % form uefa ¢ % fag 7@ s §)

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir,
I am willing to sit here up to 12 o'clock or 2 o'clock in the night or the
entire night. Secondly, the only request that | would like to make is that
whose who speak should be here to hear my reply. They can go and
come back to hear the reply so that the same points should not be
repeated again and again. That is the only request.

SHRI N. JOTHI: Sir, as far as our party is concerned, it is on Monday.
...{Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): ltis only 7 o'clock. Let
us sit up to 8 o'clock if the House agrees. ...(/nterruptions)...

st wifera fea sgdd (T9Rem) 1 W, 2 QU Teae wramEe avft fdifén @nft)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What | am saying is
that there are more than 20 speakers. If we don't exhaust some speakers
today, on Monday we will be in difficulty. ...(/nterruptions)...

SHRI V. NARAYANASAMY: You can call them. Let them speak.
...(Interruptions)...

SHRI SURESH PACHOURI: Sir, how many speakers are present out
of that list?

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We will sit up to, at
least, 8 o'clock. Shri Prasanta Chatterjee.
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7.00 p.M.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, in the Business
Advisory Committee meeting our party wanted the very important
discussion in the first instance. Now, this discussion has already been
started and we all know that the series of bomb blasts in the suburban
trains of Mumbai is a vicious terrorist attack. While no organisation has
claimed credit for this heinous incidents, the intelligence agencies suggest
that it is the handiwork of terrorist organisations like the Lashkar-e-Taiba.
Such outfits will have to be isolated and combated from our side. The
enemies of India who wanted to disturb the normail life and create social
tension are behind the crime. They can't be allowed to succeed. The
country must rise as one nation and cry in million voices to halt such
activities. Mumbai's resilience and spontaneous display of humanism-
people rushed to help the victims—evokes a sense of both pride and
confidence that the Indian people will face these challenges firmly.
Unfortunately, our learned friend, Mr Manohar Joshi, who is not here,
could not see the picture through the eyes of his party, Shiv Sena. Mr.
Joshi has called some places in Mumbai as mini Pakistans. Our party
delegation, two important leaders from Rajya Sabha, Shri Sitaram Yechury
and Shrimati Brinda Karat, visited Naya Nagar. Some people called that
place as mini Pakistan. Near Naya Nagar, there is a place called Mira
Road where twin blasts occurred. Within a few minutes all the local
residents started rescue operation arranging treatment, water, food,
shelter and every thing cutting across religion, caste and creed. We have
seen another spectacle of unity and determination of Mumbaikars. Sir,
on the same day, in the Kashmir Valley, targeting the tourists, terrorist
killed eight people. We all know that. Even during the days of national
calamities, terrorists have attacked many places in Kashmir. Many
innocent Muslims have been killed by the terrorists. Many Hindu tourists
from my State, West Bengal, lost their lives. Our local MLA, Shri Tarignami,
was attacked and his uncle was killed.

Our country has witnessed many terrorist attacks. There were attacks

on Parliament. Red Fort, twice on the Raghunath Temple, and then on

‘the Akshardham Temple. Can we say that during the NDA rule all the
terrorist attacks took place due to appeasement of minorities? How can

we describe the incidents and crimes like demolition of the Babri Masjid?

How can we describe the incidents in Gujarat? Who are responsible for
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that? Why can't those incidents be described as comrunal and terrorist
acts? In Gujarat, since 2002, over 250 persons have been officially
recognised as missing. Some say the number is 500.

When Shri Kalyan Singh was the Chief Minister of Uttar Pradesh, he
came to Kolkata and made a public announcement just after the demolition
of the Babri Masjid. He said proudly, ** 37R 4% 19 fo&l sigaet &1 e s
1 39Y 3= %70 FE! 2| He advocated the demolition. | remember that.

| was a Mayor of Kolkata at that time. The then Chief Minister of West
Bengal referred this case to the Commission also.

Sir, we agree that the internal security should be strengthened. There
are lapses. There are shortcomings. Then Disaster Management needs
to be augmented. There is the problem of cross-border terrorism. Security
and intelligence need to be strengthened. But notin the BJP's way, notin
the Shiv Sena's way who are communalising the whole situation. That is
what | want to say here. ...(Interruptions)... After hearing some of the
speeches, one may draw lesson on ignorance that Khan Abdul Gaffar
Khan and Maulana Abdul Kalam Azad had no role in the freedom
movement. As Nathuram Godse drew his lesson that Mahatma Gandhi
required to be murdered. Due to ignorance, some of us may draw this
conclusion.

It is a fact that in order to recover the lost ground, after the defeat, the
BJP wants to restore its lost political base.

st o wsfar: vy e =gl L(=@aE)... A R T FE W LLL(FEYE)..

SHRI PRASANTA CHATTERJEE: Some say that had there been
POTA, no such attacks would have occurred. ...(Interruptions)...

oft g Ffear: ImuEg S, w ol A PaE g AR F I TR WD
TE & A7 3 W .. (SHHYT).... B A9 S F qAd £ 1. (HAYH)... TF
TN q AP FBi-FHel 9F 9 o1 | T | T S| .. (qEque)...

ITEVIEER (W G S FHfwe) : dfgu-dfaw .. (=aum™)...

st foma wfear: o9 Ay fF w'q faa WA @ R .
IV (e Fio Je Hfge) e i, Sfow .. (sgaum)...

it fag Fiaar. sl faw g S =9 g L (SFEeT).

339



RAJYA SABHA [27 July, 2006]

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): When your turn comes,
you can speak.

SHRI PRASANTA CHATTERJEE: None of those in Gujarat who has
killed innocent men and women, has been arrested under POTA.

st fora wfear: § sed faw g s wma € L (FaYe)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your
point. Now you take your seat.

sft favra wfear: o Sary ¥ 98 959 T WH @ 9 e WA @ R
A9 g F 6 F @ g WAA ) L(FFHA)..

IqawrEE (W e S {RFF) : I g < wm 7= 61 | Please take
your seat. Mr. Chatterjee, please be brief.

SHRI BRINDA KARAT: Sir, he is the only speaker from our party.
...(Interruptions)...

SHRI PRASANTA CHATTERJEE: India was subjected to such attacks
when POTA was there ...(Interruptions)...

oft faq FfeaR: WY, ¥9 N9 =Ee 9Bd €1 WY BH o) 39y ey 9ed
21 ...(=agH)... gu fod =) ... (qaur)... &9 39 fered 9 @ 9=a €
L (EIYF)...

SHRI PRASANTA CHATTERJEE: Minority fundamentalism and
majority communalism...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Chatterjee, will you
yield for a minute? ...(Interruptions)... Please, for my sake

...(Interruptions)... A AS ARA | ...(WAM).,. Y A3 A { ... (ATYH)...
Are you on a point of order? ...(Interruptions)...Under what Rule?

oAt faa wfear: Aria Sy i, ... (EE)... 90 9 S Y9 7@ g
# 97 F5 9 g F ..(FFaum).. 98 S w19 ) ...(FaEM).. B TEE A%
e & Fg W ¥ 1 S fawg anuw w1 ==t F foru fean €, sod fawy g ol
SR J Tt € F g s faepd w1 gemelt @ fo T ¥ 7 f 9 st el e
T §, 7 6 o1 fawg feg o, Rt ==l S @ ST L (aNH). .
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The subject of
discussion is "Incidents of terrorist violence particularly in the context of
recent bomb blasts in Mumbai." So, whatever he thinks to be terrorisr:. in
any part of the country, he can speak on it. Your job is to listen to him and
then respond when your turn comes ...(Interruptions)...

ot fag wfear: Iaquisay S, q srtea i @ 311 T, STl 9 Wi
FE QNI ...(HIATA)...

THE VICE-CHAIRMAN (Prof. P.J. Kurien): That is not my job to decide
what he should speak ...(Interruptions)...

SHRI A. VIJAYARAGHAVAN: It is highly objectionable
...(Interruptions)... When Dr. Joshi was speaking, we were sitting here
patiently ...(interruptions)...

ot faq *fear: | 2=y 9o § fast @ sfa) ... (sqaum).. 39 fagg
WSH A &1 L ().

SHRI YASHWANT SINGHA: Sir, with great respect, | wish to say
something ...(Interruptions)... The point which | wish to make is this
...(Interruptions)... If you listen to me just for a minute, ...(Interruptions)...
No, | am not disturbing ...(/nterruptions)... The point | am making is this.
As you said, Sir, the subject is "incidents of terrorist violence in the country
particularly in the context of recent bomb blast in Mumbai.” This is the
subject. Now this country—Il am not talking of this party or that party—
has a stated position in international fora and the stated position of various
international fora like the United Nations Security Council, the U.N.
General Assembly, etc., has been not to go into the root-causes of
terrorism. If we go into the debate of root-causes, then, there will be no
end to it. There are the U.N. Resolutions. There are any numbers of
statements which have been passed by various bodies internationally
which say that terrorism in any form, irrespective of what triggers it, cannot
be tolerated. Now, the point is, if we go into the reot-causes, then, we are
going against all these international resolutichs. Therefore, | plead to
you; let us not go into it. We will blame you for the root-cause and you will
biame us for the root-cause. Yes; we have to condemn terrorism. Let us
confine to that.

SHRIPRASANTA CHATTERJEE: Sir, | have dealt with the POTA issue.
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India was subject to such attacks even when POTA was there. That is
our party's view. Now, what is the lesson? Minority fundamentalism and
majority communalism cannot survive with constantly feeding and
strengthening each other. | would like to read a portion of the article
which appeared in The Hindustan Times. The Information Secretary of
the Lashkar-e-Tayyeba had said, on the eve of the 1899 elections—!| am
only reading a portion of it-~and it states, "We pray to God that they—
the BJP should come to power again. Then, we will emerge even stronger.”
It appeared in t~2 Hindustan Times. They feel that the BJP suits them...
"Within a year they have made us into a nuclear and missile power. The
Lashkar-e-Tayyeba is getting good respose because of the BJP's
statements. ...(Interruptions)...

SHRI YASHWANT SINHA: Is the BJP the root cause of terrorism?

SHRI PRASANTA CHATTERJEE: Sir, we should take the lesson how
the minority fundamentalism and the majority communalism
...({Interruptions)...

o fasrg HHR TR (RE) « S5 W FT W E L ([EH).,. 9% 9
FNME? .(HEAYR)... A D HE FT @R E? LL(TAE)...

SHRI PRASANTA CHATTERJEE: Sir, there is also a demand from
interested quarters to change the independent Foreign Policy of our
country. ...(Interruptions)... Sir, | have another point to make. The VHP
Chief, Shri Ashok Singhal, | remember, Sir, when Rabindra Nath Tagore
...(Interruptionsy...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHR! PRASANTA CHATTERJEE: He actually came on the street, and
he made a statement on Raksha Bandhan, ...(Interruptions)...

ot faorg FAR wwolt: 9o QU F T, gEE % AR 4 6l 8 T8 /@ 2
. (omauE)... e ad 9 9e @ 1 ... ("9

12 SHRI PRASANTA CHATTERJEE: And the VHP Chief, Shri
Ashok Singha! made a statement appeared in Indian Express to end
minority status for Muslims, and India should do an Israel-like attack
without bending to Muslim and international pressures. ...(Interruptions)...
That is why the whole implication is ...(/nterruptions)...
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SHRI YASHWANT SINHA: Sir, Ashok Singhal is not a member of this
House.

THE VICE-CHAIRMAN (PROF P.J. KURIEN): Please conclude. Your
allotted time is over ...(Interruptions)... Please conclude. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, apart from undermining India's
independent and sovereign status, such shifts will expose India to greater
vulnerability to terrorists attacks. So, with these few words, | conclude
my speech. Thank you, Sir. ...(Interruptions)...

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, | rise to speak on
a subject that is foremost on the minds of most Indians today. The ghastly
tragedy that was brought upon by the serial bomb blasts in Mumbai on
the 11th of July has brought widespread condemnation and revulsion
from around the world and within the country. It has also stakly brought
before us, Sir, the issue of security. On a normal working day, in a
commuter train, a series of bomb blasts go off in India's commercial
capital killing over 185 people and injuring over 800 people. Sir, in a
matter of mements, thousands of people were injured and thousands of
people have been scarrd forever. The same day, Sir, a little while later,
we hear of a bomb blast in Jammu and Kashmir. A week later, Sir, in
distant Chhattisgarh, a tribal camp is attacked, again, killing over 30
people, sparing neither women nor children. So, whether it is in remote
Chhattisgarh and its poor tribals or whether it is middle class commuters
in Mumbai in India's commercial capital, the question that the people are
asking us is, what can the Government do to protect us from such terror
attacks that spare neither men, women nor children?

Sir, | would like to quote—last week, speaking to the Chief Secretaries
of the State—what the hon. Prime Minister correctiy affirmed, "It was a
primary responsibility of the State to maintain public order and ensure
the safety of its citizens". While the Prime Minister is very right in his
assertion, we, in this House, cannot overlook the fact that terrorism hurts
the sovereignty of india, and preservation of India's sovereightly is not
only the responsibility of the Government of the day but also of its citizens.

Sir, when an incident of this kind happens, it is very easy to say that
there has been a failure. Of course, there has been a failure, if not how
child such an incident have occurred? But, | would urge this August House
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not only to resort to mere condemnation but to look at ways and means
in which we can help the Government to fulfil this basic responsibility of
its so that in future incidents such as these do not occur not in Mumbai,
Sir not in any other part of the country.

I am aware, Sir, that for the past one year, there have been many
attempts by the terrorists which have been aborted. In fact, in the last
seven months alone, over 65 modules or cells have been neutralised by
the securit agencies. In April this year, the security agencies learnt of a
consignment comprising of explosives and guns tat had found its way
into India from the western coast, on, on the Sth of May, they manged to
intercept part of that consignment comprising of 24 kilograms of RDX,
over 11 AK-47s and some grenades. This consignment was caught in
Aurangabad, Sir, However, they were unable to lay their hands on the
entire cosignment nor could they find Mr. Zaibuddin Ansari, the head of
the Lashkar-e-Tayyeba cell who was successful in carrying out the
unfortunate blasts in Mumbai. | would also like to commend the
outstanding work of the security forces in gunning down the terrorists
who tried to blow up the makeshift shrine in Babari Masjid earlier this
year and last on they thwarted the attack on the RSS headquarters in
Nagpur. By the same token one has to take note of the security services
that aborted the attack on the Indian Military Academy cadets also earlier
this year. However, in spite of their best efforts. They could not avert the
series of bomb blasts that happened during Diwali in Delhi or the attack
on Sankatmochan which was also carried out. It is no secret, Sir. that for
the past quarter century or so, India has been the target of terrorist
activities planned by groups from a neighbouring country. The role of that
country in fomenting terrorism is also well know and the footprints of
many terror organisations from across the world actually result in camps
in this country. The leader of this country tell us that he is willing to
cooperate provided we give him the proof of involvement of his
countrymen. According to me, he is being too clever by half. What stops
him from taking action against Lashkar-e-Tayyeba the organisation which
he himself outlawed in 2003, and whose leaders move around freely.
After the 1993 blast, we asked him to hand over Dawood |brahim and
Tiger Memon against whom there was enough evidence of their
involvements in the 1993 Mumbai blasts. Yet in spite of our repeated
requests, this was rejected by the person from the neighbouring country.
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Now he tells us that the wants proof, Sir. There were enough conspirators
who were involved in the 1993 bomb blasts, including the brother of Tiger
Memon who had confessed about the role of the security agencies of
that country in planning those blasts. What are we to say then he again
starts asking us for a proof? This unravelled conspiracy of the attacks in
Delhi and Varanasi point to something which is even more alarming, that
is, a trend of home-grown Jehadis. We have seen locations of these
celis in Andhra Pradesh, in Karnataka, in Maharashtra and many other
parts of the country. It is also well know that for the last 20 years or so
agents of many foreign powers have tried to subvert the Muslim
community in India. Acts of commission and omission within the country
have only further fuelled this course. The foremost amongst this has
. been the role of the fundamentalist preachers who use this platform (Time-
bell) It is my maiden speech, Sir...(Interruptions)...But | will be brief.

THE VICE-CHAIRMAN (PROF. P.K.KURIEN): It is your maiden speech
did not know that. Sorry. Please proceed...(/nterruptions)...Sorry, | did
not know that....(/nterruptions)...

SHRIMATI SHOBHANA BHARTIA: Sir, these fundamentalists
preachers have used the platform of madaras and of mosques to actually
stoke the fire of hatred and resentment. This said, Sir, | cannot but refer

to the role....(Interruptions)...
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SHRIMATI SHOBHANA  BHARTIA: | said some
people....(Interruptions)...

SHRI YASHWANT SINHA: It is her maiden speech...(Interruptions)...
She should not be interrupted...(Interruptions)...

e NaAgeare T A9 qg 9| wHiv HE TS, 9 # v 9w
ford Smd | --(saau)... 92 T A<l F1 Han Tifed --(Eur)....
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SHRIMATI SHOBHANA BHARTIA: | said, some people misuse that
platform....(Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Azami, please sit
down.. (Interruptions)...

SHRIMATI SHOBHANA BHARTIA: This said, Sir, | cannot but refer to
the role of the Sangh Parivar in the 1992 demolition and the ensuing
violence that followed or the horrible tragedy that befell in Gujarat when
thousands of Muslims were massacred. Sir, all this creates...

W sageaTe GH Ao IGH) FI1E AGHAE & Hedi | ... (HATF)....
IEH FI AlqFHag T8 Hedl, TF +ff ATFARG o011 . (FHAUA)....
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THE VICE- CHAIRMAN (PROF. P.J. KURIEN): Mr. Azmi, Please sit
down....(Interruptions)...Mrs. Bhartia, please proceed....(Interruptions)...

SHRIMAT| SHOBHANA BHARTIA: Sir, This has created a reservoir
of grievances, which is misused by our enemies to get recruits. But, Sir,
the Sangh Parivar alone cannot be blamed for the politics of
communalism. Perhaps the most embarrassing example is from Kerala,
Sir, where both the leading parties LDF and UDF came out in support of
a person most wanted in Coimbatore blasts, Mr. Madani. This saw a sort
of culmination this year. Sir, in March when a unanimous resolution was
passed by the Assembly asking that he should be given parole and that
he should be getting proper and better treatment. What kind of signal do
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we send, Sir, when Members of Parliament go and meet him and he is
given five-star treatment? Mr. Deputy Chairman, Sir, | am aware that the
topic that we are dealing with is not an easy one. Terrorist cells now
operate in very hard to detect modules. Technology has made their
movement very eaery. They no longer require large scale movements.
Technology has actually made the mobility a lot more easier. It is a lot
easie for them to operate out of readily available chemicals and make
weapons. The obvious question, then that arises, Sir, is that how do we
deal with a situation like this. If | can quote the Prime Minister again when
he spoke to the Chief Secretaries, he said and | quote, "We must recognise
that past responses are inadequate in dealing with these problems which
are of a different intensity, magnitude, scale and scope." | would only like
to add, Sir, that our responses need to be not only magnified but als
qualitatively superior. | have a few suggestions, Sir. First, we should not
appear to be a soft State. Our response to terror must be immediate and
must be within the optimum time frame. For too long, people have thought
of India as being a very soft State. Second, Sir, we need our laws tobe a
lot more stringent. The laws must serve as deterrent. It is not enough to
say that, later on cases happen. There are existing loopholes in the law
which te my mind definitely need to be addressed. Sir, we also need to
build capacity, locking at the larger face of terror which seems like it is
here to stay globally. | think we need to see whether there is a need to
augment our police, our intelligence service and the armed forces. | think,
the Government would best know whether there is a need gap between
their requirement and what they are getting. But, | would urge them to
accord it the highest priority. Fourthly, Sir, | would like the Government to
consider revisiting their decision once again having a position of Minister
of Internal Security. This is a position that we have had. It has been tried
and tested. The Home Ministry has vast responsibilities. But looking at
the global trend, | think, this needs more focus and therefore, | would like
to suggest that perhaps they may want to think of revisiting the earlier
decision and re-instating a Minister for Internal Security. Sir, we also need
to launch globatl offences and we need to urge the international community
to punish those who shelter terrorist and those who fund them. We need
to bring pressure on the international community to bring those fugitives
to justice who are today finding safer havens in other countries. Sir,
despite, everything, world powers that seem to be fighting a war on terror,
seem quite oblivious to what is happening in our part of the world. Isita
failure of our diplomacy, or is it that they are just very self-centred and
very self-serving? They too have asked us for evidence but they perhaps
had much less evidence than we do when they went on to attack Iraq on
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the basis of Weapons of Mass Destruction. Mr. Vice-Chairman, Sir, this
is an area where perhaps a lot has been done but a lot more needs to be
done. In 2001 and 2004, the UN passed two resolutions, Resolution-
1273 and Resolution-1566, calling on countries not to back terrorism
and to stop their funding. Yet, strangely, Sir, the UN has not defined what
terrorism means. To my mind in our book, the definition should be very
simple. Any organisation or any individual who inflicts violence on innocent
citizens under the garb of any course is a terrorist. But, yet the simple
“truth seems to elude the world body. From all this we need to understand.
Sir, that it is each nation for itself. We have to look after our self-interest.
But what we need to do before that Sir, is to have unified political strategy
to isolate terror. If we speak in divided voices, Sir, | am afraid, we are not
going to make much progress. After a unified political strategy we then
need to have an integrated administrative approach to try and finish it off.
Sir, in my view—this is the last part, | will finish quickly—in my view, | am
not condoning terrorist or terrorism but yet, | feel that we need to look at
the pool of grievances, real or imagined, that actually lead to such a
situation from where people find easy recruits and the pool of grievances,
Sir, is different in different cases. As far as the Maoists are concerned, |
think, we need to invest in better education, more on health, job
opportunities, redressal in a better system of justice. We need to sort out
land-related issues as well. However, there is a bit of danger when we try
and think of Maoists as misguided youth. One has to only look at their
track record of killing, of murder and directed all at pcor people, basically,
tribals and the ruratl poor. It is a dangerous trend. And it is a trend which
has spread to over 150 poorest districts of this country.

In conclusion, Sir, | wouid like to remind the House, there can be no
development and no progress unless our citizens are safe and secure. |
would like to urge the Government to fulfil this basic responsibility. But,
as the legislators of the highest body, it is also our duty to try and assist
the Government by giving them the financial and legal powers that are
required to do its job. Thank you.

SHRI LALIT SURI, (Uttar Pradesh) : Thank you Mr. Vice-Chairman,
Sir, for giving me time to speak on blasts in Mumbai.

Sir, our country is very peculiarly placed. We have one neighbour,
Pakistan, on the one hand and we have Nepal, Sri Lanka and Bangladesh
on the other. Unfortunately, none of them is very friendly with us. This is
the situation which we are facing and this is the situation which we have
to live with. There are a handful of terrorists whose only aim is to create
terror, destruction and difference in caste and religion. India has been a
victim of terrorism for a long-time. The main aim and philosophy of these
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terrorists is the one that is based on bloodshed India faced with four
major attacks by the terrcrists. The first one is the attack that took place
on Parliament. That was an attack on the Centre and the Government.
The other one was an attack that took place in Varanasi and in
Akshardham in Gujarat. That was an attack on culture and the Centre.
Mumbai attack is an attack on a commercial centre. Srinagar and Doda
attacks are the attacks on the sovereignty of India. Sir, you see this pattern.
There is a well-planned pattern in which terrorists are progressing and
are gaining ground in our country in creating terror and' in creating these
destructions. There are 165 districts in our country which are under the
grip of Maoists. We are, therefore, a soft target for the terrorists on their
agenda. What we have to do-is, we have to strengthen our intelligence
agencies so that we have enough modern equipment the world has moved
on, the surveillance system has moved on with the latest technology.
For example, last year, there was a bomb blast in the UK. But, through
the CCTV, which was placed in all underground tube-stations, they were
able to detect terrorists and they could succeed in capturing them. We
are lacking in all this. And this is where the Government has to concentrate
on training, on getting equipment and strengthening the intelligence
agencies.

Sir, we have seen the 1993 blasts that took place in Mumbai. Today, it
has announced that the judgment will come on 10th of next month. Over
thirteen years have passed and if this is the amount of time which is
going to take for giving judgment, | think, the procedures and the policies
and the iegislation should be stronger whereby we can tackle with them
in time so that these things are not repeated.

There is another fear. It came out today that the Mumbai High Court
has given directions that the properties belonging to Dawood should be
destroyed. | fear, under these circumstances, there will be repercussiens
and there will be a complete, again, terror in Mumbai which has to be
now looked into straight away and see that the things that had happened
are not repeated. Sir, | think, our people in Mumbai and the country have
shown a lot of resilience. They have not reacted. They have not taken
any revenge. But that does not mean that there is no anger in them; that
does not mean there is no anger in the country. The anger in Mumbai
and the country should be there, but there should be resilience. Itis up
to the Government to decide what they have to do and how firmly they
have to deal with these people. Over fifteen days have passed, and we
really don,t know what exactly is happening to the people who have
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created this terror. We straightaway blame Pakistan when any terrorist
act is there. We have reason and we should have a reason. But we
should also realise that terrorism is here to stay. (Time-bell) We have to
strengthen our people. We have to see that our own agencies are strong
enough to counter this. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, Dr. K. Malaisamy,

SHRI N. JOTHI : He has gone, Sir. He will speak on Monday.
(Interruptions)

SHRI V. NARAYANASAMY : No; no Monday. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Next, Prof. Ram Deo
Bhandary. (Interruptions)

SHRI N. JOTHI : He must know his limits. (Interruptions) He is not
the Karta of this House. (Interruptions)

SHR! V. NARAYANASAMY: He had been fighting that this issue should
be taken up first. (Interruptions) Now, how can he... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Prof. Ram Deo
Bhandary. ... (Interruptions)

SHRI N. JOTHI: Big shouting will not give the reason ... (/nterruptions)

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Mr. Narayanasamy,
please ... (Interruptions)

Now, Prof. Ram Deo Bhandary. ... (Interruptions)
SHRI JANARDHANA POOJARY: Sir, calling ‘joker is unparliamentary.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Who called? That will
not go on record. That is expunged. If it is there, it will be expunged. ...
(Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shukla, please
address the Chair. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Amar Singhji, please

don'tdisturb ........... (Interruptions)........... Mr. Shukia, please address the
Chair. ......... (Interruptions)....Mr. Shukla, please address the Chair .
....(Interruptions)...

sft TSt Y o TR Pea faue d sy 9, twm A w e e T .o
TERH 98 3T & | TR SIgH faug § o 4 | 73 sigqu o1, g st sff an i
AT o § a7 s, ‘gfean sl = W@ o1, 99 | o o1 SESl
(=gaum)..... 3% Terea famer <it osft off 591 @ &, 79 I S 91 L. (ENTH).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please address the
Chair. What is this? ...(Interruption)...

sit Tsita yEe: 918 W, W ge 9 fewd w23 § 70 w1 L (FEE)..LL.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please do not disturb.
...(Interruptions)...Please don't do it. This is such a serious discussion
and you are taking it lightly ....(Interruptions)...

SHRI RAJEEV SHUKLA: Yes, Sir. ....(Interruptions)... THE VICE-
CHAIRMAN (PROF. P.J. KURIEN): It is not about you. Please address
the Chair.

it Tt Yae: T 3R o1 oman T R fe aER At # e w aga
e ® | foa amet | wiw €, 1§ 98 oug 9971 iR F o O W 1 F9
BT E, 7R @1 Y, T T8 W TRA IS TH Sl A T & | 3R 3R T The
TEHEE W 3T F) fara F KT T ¥ @ F 9% R T FHSE 82 TR
niFwH F F2 =l § Jaet § 1€ ¢ ok A daa +t aml #1 I fem
TN A IER AR R 9, v e i wa d s i i wr E A
I 1 €A ¥ 1| FiE X IEH T3EvA gel FY A TEHR & 37 7w F A
¥ forsdt oft At @ Wiwe 7 ¥, Tufeg TR & faaTs 39 wE 1 3N faega
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Ifea 1t ¥ 1R, Aiwe W F G S A Wy s # dsrt [iem w1 @ W
talk s vw siRamu s TR A& ... (=mam).....

ot st enet T () fEre R R A ... (smaam).. fraa faa g
...(HaaM)...... ‘

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don't disturb.
Please, don't do that ...(Inferruptions)...Please, don't
disturb....(Interruptions)...

SHRI SURENDRA LATH (Orissa): He has made wild allegation
..(Interruptions).... a& G STRAY T R R....(Z|/q9H).....

THE VICE-CHAIRMAN (PROF. P. J. KURIENA): Please don't disturb.
You can speak when your turn comes........... (Interruption)..........

ot gt o {OE T HE L. ()., TR W 3w e e a2 ..
(HEEF)..... H9E R 3&F I 7ee 7 e a1 ok S-vieeg # e =

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Don't listen to them.
You continue with your speech. Don't listen to them
..{Interruptions)...Please, don't disturb ..(Interruptions)..

oft Tsita yaet: gy fome s aet A3 ¥ of e 3% wwa faa s 4, & )
go el g f fne Jer fiew 2 | 58 wvg faw ¥ =1 #19 w gad 9391 e
1 wifers St # HE1 §oT 41?7 9% 99 a4 917

SHRI YASHWANT SINHA: He has referred to me. This issue had
already been clarified -- there was a demand and the demand was rejected
by the Government of india, by the Cabinet Committee on Security. So,
the question of any payment did not arise.

SHRI RAJEEV SHUKLA: This is what you claim. But what is the truth?
...(Interruptions)...

*Expunged as ordered by the Chair.
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ot P AS: T TEATT FAT 916 § . (AA)... TSHIfa T8 0 =920 &
..(HRYT)... 9 AHHANEE! HI ...(HqTH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, that has been
explained by your léader, please, sit down...(Interruptions)...That is
enough. He has explained it.

SHRI RAJEEV SHUKLA: How did the Taliban reconcile?
...(Interruptions)..How did Taliban reconcile?... (Interruptions)..Co you think
that ... (Interruptions)...

SHRI YASHWANT SINHA: Sir, this issue was raised in this House
...(Interruptions)...The issue had been raised in this House by an hon,
Member who has now retired and he apologised ...(Interruptions)... ne
appologised...(Interruptions)..

SHRI V. NARAYANASAMY: Sir, what Mr. Yashwant Sinha is saying is
all on paper ...(Interruptions)...Kindly say the truth. You are taking about
the Cabinet Committee; that is on the paper...(Interruptions)...

SHRI RAJEEV SHUKLA: Do you think the Taliban would be concerned
with your structures? ...(Interruptions)...

SHRI YASHWANT SINHA: The same issue had been raised by a
Member of the Treasury Benches and that gentiemen then
apologised...(Interruptions})...

SHRI B.K. HARI PRASAD (Karnataka): He has raised an isue. Let the
Government ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You may continue
...(Interruptions)... :

SHRI V. NARAYANASAMY: You are telling about... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He has explained that.
Don't ...(Interruptions)... Mr. Sinha has already explained it. 39 dfaq|

He has explained it. It is on record. Please ...(Interruptions)... his
explanation is on record. ...(Interruptions)...Mr. Narayanasamy, please
...(Interruptions)..He has explained it is on record ...(Interruptions)...

357



RAJYA SABHA [27 July, 2008]

SHRI V. NARAYANASAMY: What is the inside story?...(Interruptions)...

SHRI SURENDRA LATH: Sir, wild allegations have been made
...(Interruptions)...

SHRI S.8. AHLUWALIA: Sir, it must be expunged...(Interruptions)...

SHRI V. NARAYANASAMY: You are telling us....(Interruptions)... We
want to know what the inside story is ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is on record
...{Interruptions)..

SHRI S.8. AHLUWALIA: Sir, why is he talking about
it?...(Interruptions)... You must expunge it. How can he
say...(Interruptions)...

SHRI SHATRUGHAN SINHA (Bihar): If you could just yield for a minute
...(Interruptions)... Sir, we-are ali very fond of Rajeev Shukla. He is a very
nice person. He speaks very well, he has done his homework. But, at
the moment, what he is alleging or whatever he is saying is not
substantiated. If he is saying ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But that has been
rebutted by your own leader. So, you don't worry about that. it is on the
record.

SHRI SHATRUGHAN SINHA: Yes, Sir, but either he sould disclose
the source or he should substantiate what he is saying. Thatis what1am
trying to say. There is nothing against Mr. Rajeev Shukla, he is a good
friend of mine and he is a good friend of the House also, Sir, But, the only
thing is ' Tea-a=a1 U9 &1, 91 WRAT & Y@M F71'' 9% ¥Ewa T 39 7 F918T
for S 39 FE @ €, 3 N0 wedfaee Y @ ¥

SHRI RAJEEV SHUKLA: Sir, | only want to know from Shri Yashwant
Sinha how did Taliban reconcile.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is
being...(Interruptions)...
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SHRI RAJEEV SHUKLA: They reconciled even after ycur rejection
and you agreed to their demand! Everybody knows Taliban. They would
not agree to Govt. of India's rejection of their demands. Can-~they?
...(Interruptions)... When they are ot willing to listen to anybody, can they
reconcile? ...(Interruptions)...

it gt 8: ¥, 7% fF9 99 WX oA 9 €7

st qyrEa FaRT: 3R ! aifera € $18 @9 Gt § SRR A w2 % =
fasht @ @ a8 w7 & IR T fv afeem A =) samn 82

sit yofta Y ot gE T d e g A S A T ... (maumA).. g /@
T v @ % .. (FEeH)..

THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): Please, Mr. Shukia,
you go to your next point .. ./nterruptions)... Because that has already
been replied to ...(Inferruptions;... Go to your next point ... (Interruptions). .
Don't repeat it ...(Interruptions)...

SHRI V. NARAYANASAMY:. We want to know the inside siory. he is
talking about other things. What happened ...{Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Piease, go {o the next
point.

SHR1 V. NARAYANASAMY: | want to know the inside story.
...(Interruptions)... What happens to Rs. 500 crores? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please go to the next
point. ...(Interruptions)...

it TSflE Yaet: WY, 98 91 o1 @ e K@ R, 98 a1a UF T w1 seraw i
S 3 1 fF 320 I T TR D w20 feae J o, w1 @ e
g | guEa o= St oft S 9 € w9, Afea 7 Al fedes & @ w1, #\nr
TR S Y ¥, AT B FIW FT ., (qANM)... TN Fh FYW Hal
T 5 B9 T Y A | W, # T W19 6% 91 g fF v Tdeugeand
F] I AN G, R FRITH-ARE qad R 36 S A wfwa g @1 1999 |
AR 2004 & ST F |

SHRI S.S. AHLUWALIA: | have a point of order.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no time.
Please.

SHRI S.S. AHLUWALIA:SIr, | have a point of order.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Under what rule?
Give me the rule.

SHRI S.S. AHLUWALIA: Please read 'Rajya Sabha Ruling and
Observation from the Chair.' Page No. 123. It says, "Allegations need to
be substantiated." It is in the Rule Book that if you are making allegation
agaisnt any Member of the House, you should give prior notice for it.
...{Interruptions)...

SHRI V. NARAYANASAMY: Have you been following the rules?

SHRI S.8. AHLUWALIA: He is making allegations against the Leader
of the Oppositon. Has he given any notice for that or not? ...(=a4m)...
w0 g, v e 1 gat st & W3l 3 e T 1984 3 one wufet wed Wifter
1 & e aa fE fea ifE €)% we area § % 28 wEd, 2000 R
TH e ° ga-1id Rede w1 fe 3 fafaet & 11 39 vg, o foran ar o1 sud |
TEHNE 1 4 T8d I9H! Feqfque 37 F1 fuwR off SH | Gt T
FE W £ A8 B &)1 R fa fFg 7 5 s fed § T 3w w9 v =6
W< w1 T8 febTen 741 21 AT A9 T FFR d TR-IR TR T ® ¥

off Teita Y : geefaue df Swa fag St #T @ T1...(/aumM)...

st ThouHe SRGATEdr: I YT H1E o Ad FQ 1 Sir, | want your ruling on
this. ...(Interruptions)... | want your ruling on this. ...(Interruptions)... If
you make any allegation against any Member, you should give prior notice.
...(Interruptions)... Has he given any notice to Shri Jaswant Singh? if he
has not given, when he is making allegations he should substantiate
them. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat
...{Interruptions)... Please ...(Interruptions)...

ot TS9P TF 919 993 6 39 veteE &1 geadfuee +1 % fau fea
Tfady &1 I&d T ...(FAYF)... 3 90 & <9 & {oou W & Wy w4 o
e B q3hT | ... (HAU)...
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8.00 p.m.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shukla, please.
...(Interruptions)...

SHRI S.S. AHLUWALIA: He is again making allegations.
...(Interruptions)... He is again making allegations without giving prior
notice. ...(Interruptions)... He is not presiding the House. ...(Interruptions)...
If he has guts, tell him to give the notice. ...(Interruptions)...

SHRI RAJEEV SHUKLA: The Vice-Chairman is on his legs.
...(Interruptions)...

it CaeTRe Feqaadr: 99 W@ . (SHauF). .
i Tsite YEet: 3T gU @ L (S,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If you have made a
personal allegation against the Leader of the Opposition, | have to see
the record. If a personal allegation is made against the Leader of the
Opposition, then, you should have taken the prior permission. The record
has to be seen. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Please see the record. ...(Interruptions)...
Adjourn the House and recall the record. ...(Interruptions)...

#t TSiE e 9Y, L. (SHaYr). .

SHRI S.S. AHLUWALIA: Recall the record. ...(Interruptions)... He is
again making allegations. ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat.
...{(Interruptions...

SHRI S.S. AHLUWALIA: | will take my seat, Sir. But my point is
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have listened your
point of order. ...(Interruptions)...

SHRI S.S. AHLUWALLIA: | heard him. ...(Interruptions)... Adjourn the
House and recall the record. ...(Interruptions)...

SHRI RAJEEV SHUKLA: | am referring the book. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are referring the
book. You should authenticate it. ...(/nterruptions)...

SHRI S.S. AHLUWALIA: Where is the book? ...(Interruptions)... Where
is the book? Member should bring the book and authenticate the book.
31q fsa @ | Now, it is very clear ...(Interruptions)... Please, listen to
me. Now, it is very clear when he said that he is reading from the book.
He should have given prior notice to the author of the book. Why has he
not given prior notice to the author of the book? ...(Interruptions)...

SHRI RAJEEV SHUKLA: That is for the Government to clarify.

SHRI S.S. AHLUWALIA: Sir, either you adjourn the House.
...(Interruptions)...

THE VICE- CHAIRMAN (PROF. P.J. KURIEN): Please sit down
...(Interruptions)... Mr. Ahluwalia, please sit down ...(Interruptions)...
Nothing will go on record ...(Interruptions)....

If you want to speak, please, go to your seat first. ...(Interruptions)... |
will see the records. ...(Interruptions)...

it Toftq oo @ W e &, fFrfm i mae T ad @ ..
(FRayrE),., TER T R AHFO I AR FT R EH 6 TER W W
TEFTO Q.. ().,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, you don't
want me to deal with that ...(Interruptions)... You have raised a point of
order and you will not allow me to deal with that ...(interruptions)... That
is not correct. Please go to your seat ...(Interruptions)... | will not allow
this.

SHRI S.S. AHLUWALIA: Please, see the records.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You should ask your
Members to behave. You have raised a point of order and | want to deal
with that, but you are not allowing me to deal with it.

SHRI 8.8, AHLUWALIA: You said, "| will see the records”
..{Interruptions)... | heard myself .../Interruplions}...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Plgasa go o your seat
...{Interruptions)...
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SHRI V. NARAYANASAMY: He is insulting the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That means you disobey
the Chair. You raised a point of order and you don't want me to deal with
that.

SHRI YASHWANT SINHA: Sir, the problem is that when the House
proceedings are being televised, then that old rule about expunging
remarks has no meaning because the whole country has listened already. -
Whole country has seen already what Mr. Rajeev Shukla said. Now, you
might look into the records, expunge it; it is all kagazi karyavahi.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What else can | do?
...(Interruptions)... Then, ask for the rules ...(Interruptions)... Mr. Yashwant
Sinha, you are a senior Member. You, please tell me what else | can do.
After seeing the records, if there is any such personal remark made,
other than expunging, as per rules, what else can | do?

SHRI YASHWANT SINHA: You can ask him to withdraw. You can ask
him to apologise.

SHRI S.S. AHLUWALIA: You can reprimand him.

SHRI YASHWANT SINHA: It is only today that a senior Member like
Shri Janeshwar Mishra expressed regret ...(Interruptions). ..

SHRI S.S. AHLUWALIA: And, only yesterday, Shri Pranab Mukherjee.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You don't want me to
deal with the issue. ...(Interruptions)... What will | do?

SHRI YASHWANT SINHA: Your powers are ...{Interruptions)... You
can definitely tell the Members to exactly behave in the manner
...(Interruptions)...

SHRI S.S. AHLUWALIA: This is not fair, Sir. ...(Interruptions)...

SHRI YASHWANT SINHA: Sir, you have been a Member of this House
for a long time. What happens always is that it is the Opposition that
levels charges against the Government. Now, we find that ever since the
UPA Government has come to power, they are all the time attacking the
Opposition as if they are in the Oppositon and we are in the Treasury
Benches. (Interruptions) What is this, Sir? Mr. Narayanasamy gets up
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whenever he wants and makes all kinds of wild allegations. And, Mr.
Rajeev Shukla, Sir, did he leave the NDA on the Kandhar issue? Why did
he not leave ...(Interruptions)...

SHRI RAJEEV SHUKLA: Yes, | did leave ...(Interruptions)...
SHRI| YASHWANT SINHA: Did he leave the NDA at that point of time?
SHRI RAJEEV SHUKLA: Yes, Sir, at the moment...(interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seats.
...{(Interruptions)...

SHRI YASHWANT SINHA: If he was so ...(Interruptions)... why did
not he leave the NDA at that point of time. 38 %39 Fif 78 =¥ TQ? ...
(3qEYM),.. W EEY IA M AN ... (REAYA)... K T T F1 TS A1, I
R AATE @R 9 MY ... (FAYA)....

it TSita Ee: St 9 T | ...(HauA) SE 999 Y 9, because you
had released the ...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please.
...(Interruptions).... | am giving the ruling.

SHRI S.S. AHLUWALIA: Sir, please see page no. 124, the ruling of
...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. You cannot
raise another point of order.

SHRI 8.5. AHLUWALIA: Itis mentioned that ...(Interruptions}.... a prior
notice to be given to the ...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): See, | am already on a
point or order. You cannot raise another point of order. ...(Interruptions)....

SHRI V. NARAYANASAMY: Sir, Mr. Ahluwalia is dictating
..(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. Take
you seats. ...(Interruptions) Listen. Now, Mr. Shuklia, have you taken the
permission of the Chair to make 2 personal aliegation?

SHRI §.8. AHLUWALIA: Not the permission of the Chair.
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...(Interruptions).... Prior notice to the Member... Whether he has given
the prior notice ...{Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Chairman will look
into it. {Interruptions)

SHRI S.S. AHLUWALIA: No, no, Sir. Itis there. Itis in the proceedings.
Page 124 ...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Chairman knows
that. The Chairman only will allow ...{Interruptions)....

SHRI S.8. AHLUWALIA: You are the Chairman now. (Interruptions)
No, no. You are the Chairman. (/nterruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have asked, has he
taken the permission ...{(Interruptions)....

SHRI S.S. AHLUWALIA: No, Sir, You are the Chairman. (/nterruptions)
It is not fair. What is the purpose of this book?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, please.
(Interruptions) Take your seats first. (Interruptions)

SHRI V. NARAYANASAMY: Mr. Ahluwalia, you cannot always
...(Interruptions)....

SHRI S.S. AHLUWALIA: What is the purpose of this book?
SHRI YASHWANT SINHA: What is your ruling, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is what he is not
allowing me to give. (Interruptions) | am not being allowed to do that.

SHRI S.S. AHLUWALIA: You are saying that the Chairman will look
into it. (/nterruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am not being allowed
to give the ruling. What can | do? Let me find out ...(Interruptions)....
Please, don't ...(Interruptions).... Let me find out. Have you taken prior
permission of the Chairman?

sit wefle g ¥ facqa F0wE 2 2a ¢ 39 & 9 9@ €, s aite
e | .. (sgae).. ¥ =@ s 9w g 3 a@ g L (sraae).L d
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T 1 = W T 39 wwa A faw 5 4, 3 ward fe @ I fem wn ang
(=EYF)... ¥ Y1 91l §, 9 9q1
THE VICE-CHAIRMAN (PROF. P.J. KURIEN). Mr. Shukla

...{Interruptions).... Now, please tell me. (/nterruptions) What is the
allegation that has been made ...(Interruptions).... Tell me that.

#ft A EF: AN ERE TR FAL? .. (F@um).. P s fs asawm
W & faa @ 2 L. (=aum)... A Sad & a2 Y@ e mn? L (SaEe).
1 fog 9% F1 9@ ...(FA9A)... @ W T ...(FaIH)....

SHRI YASHWANT SINHA: Sir, this is contrary to what he has said.
This is completely contrary to what he has said. (/nterruptions) He made
an allegation.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What did he say? At
least, tell me that. (Inferruptions)

SHRI1 S.8. AHLUWALIA: Sir, the point is whether for making an
allegation ...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What is that allegation?
(Interruptions) | am asking.

SHRI S.S. AHLUWALIA: No, no. Why should he repeat that?
(Interruptions) You adjourn the House and call for the records.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN). How can | adjourn the
House? (Interruptions) :

SHRI V. NARAYANASAMY: Sir, Mr. Ahluwalia is ruling the
...(Interruptions)... Sir, he wanted to know from the Leader of the
Opposition ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shukla, firstly, tell
me ...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, | have not made any allegation. | just
wanted to know and this is a question, which has been
...(Interruptions).... They are supposed to know and respond to that

question. (/Interruptions) We want to know from the former Finance
Minister whether any money was paid or not. (Interruptions)

SHRI §.S. AHLUWALIA: Sir, this is not what he had ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What did he say? Go
to your seat and tell me.

SHRI S.S. AHLUWALIA: You call for the records. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | said, what | would do
...(Interruptions)... Tell me the allegation that has been made.
(Interruptions)

SHRI S.S. AHLUWALIA: No, no. When will you do that?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Chair will see the
record and expunge if there is any perscnal allegations against
anyone....(Interruptions)... That will be expunged. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Without seeing the records how can you
expunge? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ihave to see the records
if there is any allegation ...(/nterruptions)...

SHRI S.S. AHLUWALIA: You adjourn the House ...(/nterruptions). ..

SHRI V. NARAYANASAMY: You cannot dictate the Chair.
...{Interruptions)...

SHRl S.S. AHLUWALIA: How can you say that you will look into the
records and then expunge? ...(Interruptions)...

SHRIV. NARAYANASAMY: Sir, he is talking as if he ...(/nterruptions)...
| have got a point of order, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have already given
my ruling. The records will be seen and if any personal allegation is made,
it will be expunged. ...(Interruptions)...

SHRI S.S. AHLUWALIA: You do not know what he had said.
...{Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is why'| said that
Iwould see the records and do the needful. ...(/nterruptions).... You can't
ask me to do it now. ...(Interruptions)....

SHRI SHATRUGHAN SINHA: The best way would be, | would suggest
you to call for the records. Let us see the records ...(Interruptions)....

SHR! V. NARAYANASAMY:You cannot order the Chair.
...(Interruptions)...
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[MR. DEPUTY CHAIRMAN in the Chair.]
SHRI S.S. AHLUWALIA: Sir, there was ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, the hon. Member, Mr. Rajeev Shukla,
was making certain allegation against another Member of the House, not
only a Member, but also the Leader of the Opposition of this House. As
far as | go, on page 124 of Rulings and Observations from the Chair.
...(Interruptions)...

SHRI B.K. HARIPRASAD: Sir, the Vice-Chairman has already given
the ruling.

MR. DEPUTY CHAIRMAN: One minute. | have just come. Please
give me some time.

SHRI S.S. AHLUWALIA: Sir, on page 124, ruling number 158, '‘Debates:
Allegations: Prior notice to be given to a Member against whom an
allegation is made'. | wanted to know from the Chair whether he had
given a prior notice to the Member or not. It was not replied to. Secondly,
on page 123, Rulings and Observations from the Chair, 156 and 157.
‘Allegations: Something'. said in the House, if it is of a nature of an
allegation, has to be substantiated.’ And then, 'Allegations: Allegation
needs to be substantiated’. He is unable to substantiate it. Now, he is
changing his stand one after another. He made an allegation against
Jaswant Singhji, who was not present here. He has not given any notice
to him and made certain allegations which are not permissible as per the
ruie book and that is why | demanded that let the records be called for
because the Chair was asking me what he said; he was not aware of
that. He asked me to explain. Why should | explain? The Chair should be
aware of what he said. And, if it is not aware, records should be called.
And till that time the House should be adjourned. Let the records come
and the matter be decided. Then we are ready to discuss anything.

SHRI V. NARAYANASAMY: Sir, | am on a point of order on this issue.
...(Interruptions)... Please give me half a minute, Sir.

SHRI S.S. AHLUWALIA: Sir, he also made the allegation. (Interruptions)
He also made the aliegation. (Interruptions)...

st Iravafa: segarten s, ¥ 9w g e @ §) ...(Faum).. ¥
THET §HIYA Fe w1 €, od O fiee %1 v ) L (sgaem)... @ e

SHRI V. NARAYANASAMY: The hon. Member raised the same point
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of order before the hon. Vice-Chairman. Hon. Vice-Chairman gave a
ruling that he would go through the record and if some words were
unparliamentary, he would éxpunge them from the record.

SHRI S.S. AHLUWALIA: What is unpariiamentary? (/nterruptions)
SHRI V. NARAYANASAMY: Kindly, hear me. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia. (/nterruptions)

SHRI S.S. AHLUWALIA: It is not unparliaméntary. (Interruptions)

it semwrafy: seqafeaan S, # g9 @ ) ...(Fa9M)....

SHRI S.S. AHLUWALIA: It is against the parliamentary ethics.
(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please. (Inferruptions) 2f&w,
Y ...(HaY)...

SHRI S.S. AHLUWALIA: Sir, he is twisting the facts. (/nterruptions)
He is trying to twist the facts. ...(/nterruptions)...

sft Igqvafy: a9 sifae | ... (saue)...

SHRI V. NARAYANASAMY: Sir, a ruling was given by the hon. Vice-
Chairman. All the hon. Members of the House are bound by it. Therefore,
Sir, 1 would like to submit that since the ruling has been given on the
subject, it cannot be adjudicated again in this House. That is my
submission.

MR. DEPUTY CHAIRMAN: You are right. | will tell you. Mr. Ahluwalia
has quoted from pages 123 and 124 of the Rulings and Observations
from the Chair. [t is: "Debates: Allegations: Prior notice to be given to
Member against whom an allegation is made." He has brought it to the
notice of the Chair. Now, the issue is whether any allegation has been
made. That has to be verified.

SHRI S.S. AHLUWALIA: That has to be verified.

MR. DEPUTY CHAIRMAN: The Vice-Chairman has given a ruting that
he will look into the record and then it will be done. So, why shouid the
House be adjourned when we are already short of time?
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SHRI S.S. AHLUWALIA: At the fag end, again you will say that in all
cases, all speakers will make allegations... (Interruptions)...

MR. DEPUTY CHAIRMAN: We will not allow that. (/nterruptions)
Please. (Interruptions)

SHRI S.S. AHLUWALIA: What is this?

SHRI YASHWANT SINHA: Sir, the point | made was that there was
live telecast of our proceedings. So, the whole world watches and the
whole world listens to what is uttered in this House. A serious allegation
has been made against the Leader of the Opposition by the hon. Member.
He; in fact, challenged me. He said, "Mr. Yashwant Sinha is present in
the House. He was the Finance Minister. He should confirm how much
money was transacted." This is what he asked. Now, a serious allegation
has been made. This is something which has been seen by everyone,
heard by everyone. So, the point! am making is that in such a situation—
when these rules were made, there was no live telecast, so, you could
expunge it - the justice from the Chair should be instant. it has happened
in the past that a Member has made a remark. People have not liked it.
Yesterday, it happened that a senior Minister made a remark. We did not
like it. He came back and apologised to the House. The point we are
making is that here is a clear violation of the ruies by an hon. Member.
He should have the decency and the courage to stand up here. | am
borrowing the Prime Minister's words. He should have the decency and
the courage to stand up here and say, "l am sorry. | made an allegation,
which | am not in a position to substantiate.” That will be the solution of
this issue. Nothing short of that is going to satisfy us.

SHRI S.S. AHLUWALIA: Yes. Let him say that.

SHRI RAJEEV SHUKLA: Sir, | simply wanted to know from
Mr. Yashwant Sinha...(Interruptions)...

SHRI S.S. AHLUWALIA: Ag&in, he is explaining. (/nterruptions)

MR. DEPUTY CHAIRMAN: Don't repeat any allegation. (Interruptions)
Don't repeat the allegation. (Interruptions) Don't repeat the allegation.
(Interruptions) Let us solve this problem. (Interruptions)

SHRI RAJEEV SHUKLA: Sir, | only posed the question to the former
Finance Minister whether these allegations were correct. (/nterruptions)
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SHRI S.S. AHLUWALIA: Sir, again he is repeating it. (Interruptions)

st Iggwidfa: femTd Hmam § drg a9 ohran 81 .. (Faue).. o qmam
# orgl g9d ol €1 . (SHEu)... T W | agw o ®, wse @
.(HEYH).. 39 99d 9, ...(HGHH)... 9 &1 FOt 8, 39 fag i (azaqﬂ)...

e shdgeere GH AT : TERY F A1 .. (FHEAUH)...
E—h‘l’h“—d‘)\")su‘.’b Cpea d 5#\0\53\“5&,& U‘ij‘f"

sft Igqufy: g9 &) 9o & fau 6 98 ... (sHaur)...

oft qogwe rEeafaar: T &€ 2m? L (H|uE). .
e srdgeaTs T o : fa= it wand & faat w1 L (SRaue)..

C—-ﬂi‘-h-— i S AS T o L 1 gplie ) G iy h‘frj F

oft Igavrafa: F€-=8 | efgy oy firt W fee +X @ &1 . (=|uF)...
ftrt g ot s v ®@ ¥ L (aue)...

sit Tsfte yae: 1 9 91, 1 qare I8 € L (FHEaE).
st qRouwe sregafaan: fr 9 ad FT R § ... (\wE)...
st sygrafa: ¥ 0 7 L (HEEE).

oft whewwe srggaTfera: YEen ward I § i @ 3= Fifew femn o1, 9% ween
Hard .. (s9a9rH) The House should know that whether he has given the
notice or not. (Interruptions)

st swawrafa: sEcafaar i, oy oft .. (sqaye) s Sfse .. (=aumA)...
st Taewwe sreeafaan: Aifeq fem @ 7 fawn ... (=q@um)...
st Tt Y WY, Y oM A 9 @ g, 1 get o 5 . (=FEH)..

+{]Transliteration in Urdu Script
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it TRoqEe sreqaTferan: fF 8t W@, F91 R 0% L. (WaEM)....
ot Sgawrafa: PR o stEe Ja & 9. (FAYH)....

it T Jae1: 9% A gare o1 oIk 3R gared 3 &y v & T i e e
2, @ 3T expunge FATFA £ ...(HAYM)... TP G favar 7€ &, Afsa
HaE (@1 o1 % -3 gen, W& IA9-T-HEEE &1 9% | S T4
..(HEYE)... 98t §3 =% fear ... (=aum)..

s srEeafer: 3 39 HenfEITH FUA & T 9, he is aware of every
fact. What is this?

sit IqgTafa: 70w goa & fF oma S allegation @i @ @ €, I8! S19
withdraw T & |

SHRI SHARAD ANANTRAQ JOSHI (Maharashtra): Sir, we should not
waste time in this...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. | am not wasting time.
(Interruptions) If you are going to waste time, what can | do? (Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, what Ahluwaliaji has said and what he
has quoted is a legal position. Honourable Members from this side and
from that side also have made their points. Mr. Ahluwalia's stand is, if you
want to allege anything against any Member, the first thing which should
be done is to give him the notice and after that také permission from the
House and say anything which goes against that Member. He is right and
the hon. Member from here also has said that, "Look, | raise this issue. If
it is not as per the rules, you can expunge it." ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has not said that. 39 Ei kAl

oft e Segarfadn: Expunge 3 1 & 78, ae di adt @ & f | can
abuse the Minister, than | can withdraw. ...(Interrutptions)... what is this
(Interruptions)

it sgavTafy: @ F3 ¢ A 24 solution AT
ot THURe eaIferdl: 39 withdraw FTEET
B el st MR
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it usita yaer: @, # o 98 s 9 €. (s9a9ar)

oft woe wme segaferar: fe s = mwem ¢ ... (S3a9r) S e €2
319 TR Hif g R G971 V... (AG9H)

st Iqgygfa: Tsia Sit, 9 gF @ fe .. (sHaurT)

gt Tsita gaet: W, 3 778 519 ¥ fog, 59 9o ) 7 v sik e
FH{AT AT | ™17

it The TR Aeqarterar: AT At T fFa L (aar)...

it Igaaafa: 39 928 ¥ "a 913¢, withdraw i@ ...(=aaM)... ef@, sny
withdraw it SifSY ... (eaau ).

st Tt yrae: T wae 92T o, wmm%ﬁﬂa’mﬁf% @ a9
expunge F AT ...(FAYA)....

ot TEeTme Seqanfedr: A9 wae Té fwa, :ﬂrfrqarntn% ().

sit Trsite gt 7, T oy A&t aviran 1 3R ware fea # o A st 9, s i
... (5Haur) ...

st Iyavrafa: @8 7€ ...(qq9™)... 319 withdraw ¥ #ifse ... (=5891)
g o & g e € L (5H|aue)...

St THUHe SEPANEEN: 99 T 8156 &) adjourn FQ ...(sqaam)... ¥ w1
‘e d, 2y e v iR s #Y adjourn F1)

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow
at 11.00 a.m.

The House then adjourned twenty-five minutes past eight
of the clock till eleven of the clock on Friday, the 28th July, 2006.
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